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AllAHABAD, THIS THE 10th Of OCCEM8ER,DAY 2003

HONtBlE MR. JUSTICE S.R. SI NGH, V.C.
HON'BlE Me. D. R. TIWARI, MEP18ER(A)

Lal Ji Prasad s/o Baldeo,
r/o Village Chab!la, Post Chaur! Chaura,
Oistrict-Gorakhpur.

• ••••• App Ii cant

(By Advocate .• Shri Rajesh ifz'ipathi)

V E R S U S

1. Union of India through General Manager,
North Eastern Railway, Gorakhpur.

2. General Manager, Personnel, North Eastern Railusy,
Gorakhpur.

3. Senior/Personnel Officer, North Eastern Railway,
Gorakhpur.

• ••••• Respondents.

(By Advocate •• Shri K.P. Singh)

ORO E R- _ .•. --
By Hon'ble MI. Justice S.R. Singh, V.C.

Impugned herein is the transfer order dated 25.11.2003

a copy of which has been annexed as Annexure-I to the O.~. by

which the applicant, a prayer Bl11 Issuer in the scale of

Rs.3200-4000/- working in the cattering unit, Gorakhpur of the

Eastern Railway, has been transferred to Kathgodam.

2. It is submitted by the counsel that the applicant belongs

to Scheduled caste and according to the Railway Board's decision

contained in Annexure-II, Railway Bo ar o ts letter No.E(SCI}74 OWl
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15/98 dated 14.01.1975 transfer of SC and 51 employee should be

co nf i ne d to t t'e ir nat i ve Dis tr iets or adjo ini ng Distr icts or pLa ce s

where the Administr at ion can provide quarters. These

instructions, it is further provided, should be followed to the

maximum extent possible, subject of course, to the exigencies of

service.

3. learned counsel for the respondents submits that the

transfer of the ep plie ant. to Kathgodam was due to exigencies of

service. However, it is not indicated as to what was the

~xigency -which compelled the Railway Administration to transfer

the applicant to a far off place. The applicant, it appears,

had pre fer red a repr aaanta t ien a copy of wh! ch has baen annexe d

a sAn re xu r e - I I I •

4. Having heard counsel for the parties, we are of the view

that the ends of justice would be best attained if the O.A.

dispose of at the motion hearing stage itself with the direction

to the competent author ity to consider and dispose of the

representation by means of reasoned and soeaking order having due

r e oar o to the Railway Board's letter aforestated and pending

decision of the representation, the effect and operation of the

impugned transfer order shall be kept in abeyance.

5. The O.A. stands disposed of in terms of the above directions,

wi th no or der as to costs.,

~
Member (A) Vice-Chairman
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